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PHYSICAL HEARING

3MMEA/ORDER

PER A.D.JAIN, VICE PRESIDENT

This is assessee's appeal for assessment year 2024-25 against the

order dated 26.02.2024 passed by the 1d. CIT(E), Chandigarh.

2. The 1d. Counsel for the assessee has filed an Application dated
18.09.2024 seeking permission to withdraw the appeal. The ld. Counsel for
the assessee has mentioned in the application that the assessee is not

interested in pursuing the appeal as Form 10AC granting approval under
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Section 80G(S) has since been granted by the PCIT (Exemptions) vide order

dated 24.05.2024.

3. The 1d. DR has posed no objection to the request of the assessee.

4. In view of the above facts and circumstances, the appeal of the
assessee is dismissed as withdrawn.

S. In the result, the appeal of the assessee is dismissed as withdrawn.

Order pronounced on 08.10. 2024.

Sd/- Sd/-
(KRINWANT SAHAY) (A.D.JAIN )
ACCOUNTANT MEMBER VICE PRESIDENT
“Poonam”
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